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The 11" November 2018
No. V /30—3—-04 /2017—3704—1In exercise of the powers conferred by proviso of Article 309

of the Constitution of India, the Governor of Bihar makes the following Rules for regulating the

procedure of recruitment and service conditions in Bihar Prohibition Services:-

CHAPTER-I
PRELIMINARY

1. Short title, Extent and Commencement—

(1) These Rules may be called 'Bihar Prohibition Service (Recruitment and service
conditions) Rules, 2018.

) They shall be extended to the whole of the State Bihar.

3) The date from which it will come effect shall be notified by the State Government
separately.

2. Definitions. In these rules, unless there is anything repugnant in the subject or context—

@) "State Government”" means the Government of Bihar.

(i1) "Governor" means the Governor of Bihar;

(i11) "Commission" means the Bihar Public Service Commission.

@iv) "Department" means the Prohibition, Excise and Registration Department.

v) "Service" means the Bihar Prohibition Service;

(vi) "Bihar Prohibition Service" means the different posts of Bihar Prohibition
Service, i.e.:-

Superintendent, Prohibition or equivalent post, Assistant Commissioner,
Prohibition, Deputy Commissioner, Prohibition, Joint Commissioner,
Prohibition. and other posts that may be created in this service from time-to-
time.

(vil)  "Member" or "Member of Service" means a person appointed in Bihar Prohibition
Service.

(viii)  "Year" means the financial year i.e. the year beginning form 1* April and ending on
31 March next year.

(ix) "Available Vacancy” means vacancies available in any year due to creation of new
posts in Bihar Prohibition Service or due to any other reasons.

3. Structure of Service.—

(A) The said service shall be under the administrative control of Prohibition, Excise and
Registration Department, the Principal secretary/secretary of which shall be its
controlling officer. The state government may determine the authorized strength of
service from time-to-time and may sanction the creation or surrender of
permanent/temporary posts of this service.

(B) The structure of this service shall be as follows-
(i)  Superintendent, Prohibition / equivalent post - Basic grade - Gazetted
(i1))  Assistant Commissioner, Prohibition - First level of promotion - Gazetted
(iii) Deputy Commissioner, Prohibition - Second level of promotion - Gazetted
(iv) Joint Commissioner, Prohibition - Third level of promotion - Gazetted

(C)  The pay scale/pay level of the different posts of this service shall be such as decided
by the Finance Department, Government of Bihar.
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CHAPTER-II

RECRUITMENT

4. Source of Recruitment. The recruitment in this service shall be made in the

following manner:-

(a) By direct recruitment as per Chapter-III of these Rules.

(b) By promotion from the Post of Inspector, Prohibition as per chapter-IV of these
Rules.

5. Reservation.— While making appointment and giving promotion, it shall be necessary
to follow the reservation/roster policy in accordance with the Rules and procedure prescribed by the
state Government (General Administration Department) from time-to-time.

6. Assessment of vacancies and communication to the Commission.— The state
Government shall calculate the vacancies to be filled by direct recruitment and promotion on
1** April every year and shall send the requisition of reservation category wise vacancies for direct
recruitment to the Commission by 30" April.

CHAPTER-III
DIRECT RECRUITMENT

7. Direct recruitment through joint competitive examination.—On receipt of requisition
of reservation category wise vacancies from the department, the Commission shall issue
advertisement and call applications from eligible candidates for direct recruitment on 50 percent
basic grade posts belonging to Bihar Prohibition Service on the basis of joint competitive
examination.

8. Eligibility.— For direct recruitment in service, the age, educational qualifications,
reservation etc. of candidates shall be in accordance with prescribed rules and provisions laid down
by the State Government and Commission from time to time. The minimum educational
qualification for eligibility shall be a graduate degree from any recognized university.

9.Viva-voce/interview.— On the basis of marks obtained in the preliminary and main
written joint competitive examination conducted by the Commission, the selected candidates shall
have to appear before the Board, constituted by the Commission for viva-voce/interview. The
Commission shall determine the maximum marks for viva-voce/interview.

10. Medical examination.— Every candidate selected for appointment shall have to appear
before the medical board, constituted by the state government for medical examination. Such
candidate, who may satisfy the medical board about his desired physical fitness from the point of
view of discharging official duties efficiently, shall be considered for appointment.

11. Recommendation of candidates by the commission—. After preparing the merit list on
the basis of written examination and interview, the Commission, shall make recommendation of
candidates as per requisition received. The panel shall remain valid for a period of one year from the
date of its receipt in the Department.

CHAPTER-1V
RECRUITMENT BY PROMOTION

12. Appointment by promotion.—On the basis of recommendation of Department
Promotion Committee constituted under the chairmanship of Chairman/Member of the Commission,
Inspector Prohibition belonging to Prohibition, Excise & Registration Department may be appointed
on 50% basic grade (Superintendent Prohibition) posts by promotion.

13. Ratio of appointment on the basis of promotion from the post of Inspector
Prohibition and direct recruitment. The ratio of appointment on the basis of promotion and direct
recruitment on the posts of basic grade of this service shall be 50:50.

14. Eligibility of candidates.—

(1) Satisfactory service during the period prescribed (kalawadhi) by the government on

the post of Inspector Prohibition.



fIgR TToTe (SMTYRYT), 19 FdFaR 2018 7

2

3)
“

15.
ey

@

3

16.
ey

@)

17.
(@

(i)

(iii)

18.

Having successfully completed the prescribed training and passed the departmental
examination in accordance with the departmental examination rules for Inspector
Prohibition.

Character remarks to be at least ‘Good’.
Seniority.
CHAPTER-V
Probation period.—

Each officer appointed against any substantial post of basic grade, shall be placed on
probation for a period of two years from the date of joining. For reasons to be
recorded in writing the period of probation may be extended further for one year in
case, his service is not found satisfactory during the probation period.
At any time, during or at the end of the period of probation, the State Government
may cancel the appointment of any officer recruited in this service or may revert the
services of any officer who has been appointed on promotion from the post of
Inspector, Prohibition to his basic post, if the said officer does not fulfil the
conditions relating to appointment or his services is not found satisfactory during
probation period or not considered fit for confirmation in the said service due to
some other reasons.
After probation period, annual increment shall be admissible only after passing the
prescribed departmental examination.

Confirmation.—
Officer appointed in this service shall be confirmed on completion of probation
period satisfactorily, if he has passed the departmental examination and other
examination as per the laid down criterion, successfully completed the prescribed
training and the state Government considered him fit for confirmation.
Before confirmation, it shall be mandatory to pass the written examination as well as
viva, conducted by the Board of Revenue, as per provisions prescribed in
departmental examination rules.

Gradation.
The inter se-seniority of direct recruited officers on the post of Superintendent,
Prohibition as per Chapter-III rule-7 of these Rules shall be determined according to
the merit list prepared by the Commission.
The inter se-seniority of officers recruited by promotion on the post of
Superintendent, Prohibition as per Chapter-IV rule-12 of these Rules shall be
determined according to the date of their promotion.
In any year, officers recruited by promotion on the post of Superintendent,
Prohibition shall be senior to those who are directly recruited on the post of
Superintendent, Prohibition

Training.—Officers belonging to this service shall have to undergo training on

prescribed syllabus for a fixed period by the executive order of the government in which practical
training is also included. In addition to it, it shall be mandatory to pass the examination of horse
riding from Police Training Centre and other examinations.

CHAPTER-VI
PROMOTION IN SERVICE

19. (1) On the basis of recommendation of Departmental Promotion Committee, all posts

other than basic grade of service shall be filled up by promotion.

(2) It shall be mandatory to complete the minimum time period (kalawadhi) for
promotion, prescribed by the State Government (General Administration
Department) from time-to-time.

(3) It shall be mandatory to follow reservation policy/roster as prescribed by the State
Government (General Administration Department) for promotion.

(4) The basis of promotion shall be seniority cum merit.



8 fIgR TToTe (SNITYRYT), 19 JdFaR 2018

CHAPTER-VII
OTHER SERVICE CONDITIONS

20. Other service conditions for the said service, e.g.-disciplinary action, leave admissible,
retirement benefit, Assured Career Progression scheme (A. C. P.) etc. which are not covered under
these Rules or not notified separately for this service, shall be regulated by the Bihar Government
Servant (Classification, Control and Appeal) Rules, 2005, the Bihar Government Servant Conduct
Rules 1976, Bihar Service Code and other relevant rules, orders and circulars etc., issued by the
State Government from time-to-time.

21. The State Government may make regulations in order to implement the provisions of
these Rules.

22. Prior to the date of these rules coming into force, persons appointed and working on
different posts of Bihar Excise Service, i.e. Inspector Excise, Superintendent Excise, Assistant
Commissioner Excise, Deputy Commissioner Excise and Joint Commissioner Excise , shall deemed
to be included in this service automatically.

23. Power for relaxation.— Where it is in considered by the Government that it is essential
or expedient, it may relax the provision for the reasons to be recorded in writing for any class or
grade of person or post.

24. Miscellaneous subjects.— In context of matters which are not covered under the
provisions of these rules or orders issued under it, members of this service shall be guided by the
Codes/Rules/Memorandum/Instructions etc., applicable to the adequate level personals of the state
government.

25. Interpretation—. If any doubt arises in the interpretation of any provision of these
Rules, it may be referred to the department and after consultation with the Law Department decision
of the department shall be final.

26. Repeals and savings—.

(1) The Bihar Excise Service (Recruitment and Service Condition) Rules, 2009 and
other related Resolution/Regulation/Order etc., shall deemed to be repealed From
the date, these Rules comes into force.

) Not with standing any such repeal, if any work or any action is done or taken in
exercise of powers under Bihar Excise service (Recruitment and service condition)
rules 2009 the same shall deemed to have been done or taken by these rules or in
exercise of powers conferred by these Rules, as if these Rules were effective on the
said date on which such work had been done or such action had been taken.

By order of The Governor of Bihar,
ABHAY RAlJ,
Joint Secretary to Government.

refters, AfAdTery qsumed,
fagR, ge1 aRT yaIfera gd gfsal
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